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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW OELHI

U.A;1174 of‘1990 : Date of decisiong 15.4.91,

Smt. Raj Rani ' eesfpplicant
' Versus

“*  Pelbi Administraticn through «« Respondents
: the Secretary, Medical & Public
Health Department,§ld Secretriat,
~ New Delhi, & Another. .

CORAM:

The Hon'ble Mr. P.K.Kartha, Vice Chairman
The Hon'ble Mr. D.K.Chakravorty, Admipistrative Member

y - Counsel: .
Shri K.N.R.Pillay o .+ .For the applicant
Shri M.L.Vlrﬁla _ .-.For the respondehts.

JUDGEMENT (DRAL)

( Delivered by Hon'ble Mr. D.K.Chakravorty,
Admin;strative Member )

-

~
.

Heard the learned counsel of both pﬁrties. The appiicant
has submittéd in har.lettgr dated 20.2.91 that she has been rs-.
engaged and that she has no grievance at present. She has furthe;
stated that she may be given libertyAto move the Tribunal uwith a
fresh application, in case‘she-has any grievance in the futurs,

2. Afterﬁhearipg the lear&ea,ccgnsel of both parties, we

hold that tho'application has become infructuous in.vieu of the
abovs mentioned letter., The. applxcatlcn is disposed of accordingh
T VUlth liberty to the applzcant to move the Trlbunal with a fresh

, application in aeccordance with law, if so advised.

There shall be no order as to costs,

‘ L~ . - o &//\//\/ ~
(D.K.Chakravor M : ' (P.K. Kartha)
Admin;stratlue ember ‘ Vice Chalrman




